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[Shri H. R. Bhardwaj] 
and that is why this Bhagwati Committee 
came into existence and now we have con-
cretised it in the shape of a Bill. Now 
wherever there is cooperation, it will be 
welcome. 

I want to say a few things with regard ''to 
Constitution. We have not eroded any 
provincial autonomy. We have given full 
autonomy to the States to constitute their Legal 
Ad Boards, completely independent. Even now 
States are having these. You have the best 
network of legal aid in Tamilnadu. We like that 
and many people follow the example of 
Tamilnadu. Rajasthan has one of the best 
mechanisms; so has Madhya Pradesh. All these 
are successful. The full figures that I have with 
me, I have quoted. Now I do not understand 
why such a measure which, is wholly 
necessary should be criticised. I think there is 
no room for criticism; there is room for 
improvement of the system, and that is where 
we need the cooperation of everybody. 

Sir, once again I thank you all for giving 
me your cooperation. 

SHRI ALADI ARUNA alias V. AR-
UNACHALAM: Just one clarification about 
composition. It is entirely different from the 
composition of the legal authority 
recommended by Bhagwati Committee. 

SHRI H. R. BHARDWAJ: We have not  
accepted  that recommendation. 

SHRI  ALADI ARUNA alias V. ARU-
NACHALAM; You have not included. . .  

SHRI H. R. BHARDWAJ: We will give 
representation. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA):   The  question   is: 

'That the Bill 10 constitute legal services 
authorities to provide free and competent 
legal services to the weaker sections of the- 
society to ensure that opportunties for 
securing justice are not denied to any 
citizen by reason of econondc or other 
disabilities, and to organise Lok Adalats to 
secure that the operation of the legal 
system promotes justice on a basis of equal 
opp- 

ortunity,  as   passed  by  the Lok Sabha, be   
Iaken   into  consideration." 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): We shall now take 
up clause-by-clause consideration of the Bill. 

Clauses 2 to 30 were added to the Bill. 
Clause 1, the Enacting Formula and the 

Title  were  added   to  the   Bill. 
SHRI H. R. BHARDWAJ: Sir, I move. 

"That   the   Bill   be   passed." 
Tne question was put and The motion was 

adopted. 

SPECIAL MENTIONS 
Discontentment among Workers in 

Cement Industry 
THE  VICE-CHAIRMAN   (SHRI     H. 

HANUMANTHAPPA): We will now take 
up Special Mentions. Shri Sukomal Sen.   
Absent 

SHRI DIPEN GHOSH (WEST BEN-
GAL): Sir, what about the statement that 
Shri Bhagat promised at 5 o'clock? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI H. K. 
L. BHAGAT): A few minutes afterwards. 
We may take up Special Mentions now. A 
few minutes afterwards from now. 
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REPORTED SLANDER AGAINST THE 
PRIME MINISTER 

SHRI   SHANKARRAO      NARAYAN-
RAO       DESHMUKH      (Maharashtra). 
Mr. Vice-Chairman, Sir, I wiuld like to draw 
the attention of this august House to a very 
serious problem, serious slander of the 
honourable Prime Minister, Rajiv Gandhi, 
comparing his acts with those of film stars, 
having the effect of lowering him in the eyes 
of the public. This has appeared in a daily 
newspaper, The Afternoon, of Saturday, the 
29'h August 1987.  I  quote  : 

"Rajiv Ami'abh will soon jade away 

Mr. Rajiv Gandhi and Amitabh Bachchal 
are  like sex    appeal    stars 
in polities. Sex appeal film stars will shine for 
a short period and then fade away. Similarly, 
Rajiv Gandhi and Bachchan will fade    away    
from 
Indian Politics very soori due to their 
misdeeds." 

Sir. this is slander. 

Sir, though I believe in the freedom of ihe 
press, my faith is equal in the national 
symbols and their dignity also. The Prime 
Mm'ster, in a democracy, is a pivot of 
peoples faith. Such slander seriously affects 
the democratic faith of the people and, as 
such, it is condemnable. I would be happy if 
the Home Ministry looks into this type of 
slander and evolves   methods   to  curb  it.  
The   matter 


